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CONSTITUTION (AMENDMENT) BILL - contd.
(Amendment of Article 39)

Title: Further discussion on the Constitution (Amendment) Bill, 2000 (Amendment of Article 39) moved by Shri
Ramdas Athawale on 22 August, 2003. (Discussion concluded and Bill withdrawn).

MR. DEPUTY-SPEAKER : We shall now take up item no. 25 — further consideration and passing of the Bill. Shri
Ramdas Athawale was on his legs. He is not here now. He has already moved the Bill. It does not matter. | call
upon Shri Anadi Sahu to speak.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Me, Sir?
MR. DEPUTY-SPEAKER : You are Anadi Sahu - is it not?
SHRI ANADI SAHU : | think so, Sir!

Mr. Deputy-Speaker, Sir, | thought Shri Ramdas Athawale would come and make further presentation on his Bill
itself. Anyway, although he is not present here, | must congratulate him for highlighting certain points which have
been bothering this country for the last, almost 50 or 53 years. Even though we had enacted the Constitution and
have indicated the Directive Principles of State Policy with a view to ensure that the State should endeavour for
certain goals and achievements for the people of India, it is a sad reminder by this Bill itself that we have not yet
been able to achieve what we had aspired for.

The Bill indicates that Article 39 of the Constitution of India be restructured with a view to give an impetus to
generating employment and provide necessary facilities for self-employment. That is the main thrust of the Bill that
Shri Athawale has brought in. When we think of generating employment and self-employment itself, | would like to
dilate upon the constitutional provisions themselves. There are four basic points in Article 39 of the Constitution of
India. The first one is right to adequate means of livelihood. That is most important in the Constitution which was
framed by our Constitution-makers. The second is that there is no concentration of wealth with a particular group of
people and that there should be equal pay for equal work and that children are not subjected to exploitation and
that health and education and other necessary requirements should be taken care of.

These are the four basic matters which have been indicated in article 39. Though there are five or six sub-clauses,
these are the basic essence and Shri Athawale has summed up all these things by indicating that equal opportunity
should be provided to people and that there should be generation of employment.

May | indicate that human development is broad-based on three critical dimensions. The three critical dimensions
for development of human beings depend on longevity, education, ability to enjoy a decent standard of living. | am
not going into education and longevity. | am going into the ability to enjoy a decent standard of living. When we are
thinking of a decent standard of living we must think of the per capita income that has to be generated for the
people of this country for a better living and not a mere subsistence.

It is a fact that, at present, we have something like 26 per cent people who are below poverty line. In my State of
Orissa we have nearly 47.10 per cent people who are below the poverty line. When we think of decent living
standards, we must think of the people who are below poverty line and how to ameliorate their conditions to ensure
that they have a decent living.

We have good foodgrains production and we are giving subsidy to the people -- who grow grains -- and all those

things. Does it really reach the people? Does it give enough food to the people who are below poverty line? | am

saying this because the purchasing power of those people is not adequate. We have to evaluate a nation on how
the people are treated who are below poverty line, and we have to evaluate a nation by finding out as to whether
we have created conditions to see that they get adequate purchasing power.

Sir, there are five monitorable groups so far as ameliorating the conditions of the people are concerned. The
Government of India in its wisdom has started thinking on these aspects. They thought it proper -- in the paper that
was prepared before the 101 Five-Year Plan was projected — that there should be reduction of poverty ratio to 15
per cent by 2007. For reduction of this poverty ratio, the decadal growth of population should be 16.2 per cent by
2011. There should also be potable drinking water and gainful employment. Those are most important.

As regards gainful employment, it has been indicated in this Constitutional provision, which has come before us as
a Private Member's Bill itself. How can we get into this gainful employment for the people? The Government of India



had constituted a task force that is called the Montek Ahluwalia Committee Task Force. The Montek Ahluwalia
Committee Task Force had gone into the aspects of employment opportunities for the people. It has indicated its
objectives. With your kind permission | would like to mention the Montek Ahluwalia Committee's objectives that have
been indicated in Chapter 11. | would just take a few minutes only because it is very important to mention it here.

The five broad areas of policy which together would constitute an appropriate strategy for employment generation
are : firstly, accelerating the rate of growth of GDP -- | am not going into the details. Secondly, pursuing appropriate
sectoral policies in individual sectors, which are particularly important for employment generation. Thirdly,
implementing focussed special programme for creating additional employment to enhance income generation from
existing activities aimed at helping vulnerable groups that may not be sufficiently benefited by the more general
growth promoting policies. Fourthly, pursuing suitable policies for education and skilled development. Fifthly,
ensuring that the policy and legal environment governing the labour market encourages labour absorption,
especially in the organised sector.

So far as the fourth point -- as mentioned above -- is concermned, you will kindly appreciate that educated
unemployment has grown considerably. Every year eight per cent unemployed people are increasing because of
the educated unemployed, whereas in the rural-agricultural sector it is only 0.2 per cent every year. In the category
of semi educated people, it is something like 4.4 per cent of unemployed people. How can we get over these
difficulties? The Government of India had gone into the details of these aspects and had come forward with macro-
economic factors itself.

Sir, it has to be ensured that the GDP growth has to be something like eight to nine per cent in order to see that
employment generation is good. We expect that the GDP growth would be seven per cent in the Tenth Plan period,
but it has to grow considerably to give more employment to the people, particularly to the educated people,
particularly to the urban-based people. In the rural-based people, in the unorganised sector itself, hardly two per
cent people are employed. Every year, it will increase by two per cent. Now, the thing is that the workforce is
increasing by two per cent every year whereas the employment potential is only 0.98 per cent every year. This is a
very critical feature which has to be taken into account, when we think of providing employment to people. The
workforce is increasing by two per cent whereas the employment potential is only 0.98 per cent every year. How do
we go about it in increasing employment opportunities for the people, both in the urban and in the rural sectors?
That is the most important thing. That requires lots of thinking and work to be done.

Now, how do we go about it? That also has to be taken into account and has been taken into account by the Task
Force. | think, it is for the general information of the hon. Members here, the solutions to these problems have been
thought of by the Task Force. The Task Force has indicated that the GDP growth has to go up to nine per cent and
there should be a higher rate of investment. Investment has not come up to that extent as we have been thinking.
Now, we are thinking of foreign direct investment also. Let investment come either from inside or from outside.
Whatever may be the fact, the investment has to go up.

Then, the third is the improvement in efficiency. We do not have a lot of efficiency in our labour force, whether
educated or skilled or unskilled. Therefore, the efficiency has to go up. Whenever we are thinking of employing
people, there must be improvement in infrastructure. Infrastructure development has not gone up as we have been
thinking of within the last 10 to 20 years.

Next is an efficient banking system. The Government of India, within the last two years, had given a liberal system
for the banking sector. The Cash Reserve Ratio has been reduced; bank interest rates have been reduced;
housing loan rates have been simplified and many other aspects have been taken into account to see that an
efficient banking systemis put in vogue. The most important thing, so far as the banking system is concerned, is
credit for the informal sector, particularly the cooperative sector. The informal sector requires a lot of help so that
non-banking systems, institutions, could get proper assistance to help the people, both in the urban areas and in
the rural areas.

There is a necessity for public investment in agriculture because that is most important. About 60 per cent of our
people, in India, depend mostly on agriculture and they have nothing more to do. Therefore, a proper investment in
agriculture would help the people in gainful employment in the agriculture sector. When we are thinking of the
agriculture sector, land reforms have to be taken into account. We are dismally poor in land reforms. We have gone
down in this regard. | must appreciate the work done by West Bengal where the agricultural labour are getting Rs.
161 a day on an average, whereas in my State, it is only Rs. 42.50. They have systematically started working on
the land reforms and have done a good job. We must appreciate that also.

It may not be possible to get employment in the public sector, in Government offices. It is necessary that there
should be self-employment. Small-scale sector should be encouraged. Whatever necessary impetus has to be
given should be given and is being given by the Government of India in very many ways.



Sir, you are aware that the services sector, like the IT, tourism, hotel industry and many others, has gone up like
anything. They have to be encouraged not only by the State Governments and the Centre, but also by private
individuals and entrepreneurs, and foreign direct investment has to be encouraged, so far as the services sector is
concerned. We are happy that Andhra Pradesh and Karnataka have shown the way to the rest of country in the
services sector, mostly in information technology sector. This IT sector has gone up. It should go up. India is on the
top so far as IT sector is concerned. Why should we not allow people to invest more in the IT sector so that in other
aspects of the services sector also we grow rapidly and compete with the best in the world? Most of these things
are important when we think of the requirements for our country. That is what | think Shri Athawale had in mind
while bringing forward this Bill.

Before | conclude, | would like to indicate some implications. The most important one is to create an employment
policy for this country. Even though unemployment is on the rise, if you can have an employment policy, as
indicated in the Ahluwalia Committee report, and if the Central and State Governments take it up, it would be
possible to generate more employment opportunities for the people of this country. Instead of 0.98 per cent, we can
go up to 1.75 per cent in the coming ten years. We cannot go up to two per cent, i.e., the workforce that is getting
added every year, but we can go up to 1.75 per cent to 1.78 per cent.

Why | say all this is, at a time when we are considering the Constitutional (Amendment) Bill mooted by a Private
Member, it is necessary that all of us should come together to ensure that people get employment in their own way.
Let us take for example schemes like Sampurna Gramina Rozgar Yojana and Swarna Jayanti Rozgar Yojana. So
many such schemes are there now. The only thing is that people should come together and form self-help groups
which have been created by the Government of India where many people come together. All should come together
to ensure that generation of employment is not only the duty of the Government concerned, not only the duty of the
private sector, but also the duty of NGOs, all political parties, and all other people who are involved in social work.

Before | conclude, | would like to say that the Bill itself would not help us. It is a question of intention, the objective
that is behind this Bill. We must take the objective, the principle that has been indicated by Shri Athawale. That is
more important than passing the Bill itself. It has nothing to do with the Constitutional amendment. It is all rigmarole,
a cumbersome process that has to be gone through.

15.58 hrs.
(Shri Devendra Prasad Yadav in the Chair)

What is important is that we must be aware of the difficulties that we are facing and we must try to ensure that we
get good opportunities for our young people, educated or semi-educated, skilled or unskilled.
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SHRI SHIVRAJ V. PATIL (LATUR): | am seeking your permission to speak because the Bill which is tried to be
passed by this House, or may not be passed and withdrawn, is of very great importance.

Sir, the Private Members move their Bills not only to see that the Bills are passed but also to highlight the issues.
This Bill is certainly highlighting a very-very important issue. Unfortunately, when important issues come up for
discussion in this House, the attendance is very limited. When the Private Members' Bills come up for discussion,
attendance is very-very poor. Attendance in the House is very good when spicy and prickly issues are taken up for
discussion. But this gives, to some Members, an opportunity to express their views and | would like to take this
opportunity to express my views on this important issue.

I do not think that the Bill as it is moved in the House can be accepted and incorporated in the Constitution. The
Member, who has moved this Bill, will ultimately withdraw this Bill. Even if it is put to the vote of the House, it will not



be passed but the intentions with which the Member has moved this Bill are really very important. What are his
intentions? The first intention is that article 39 (b) and (c) should be implemented.

He is trying to give a positive direction to that intention. Article 39(c) says that the operation of the economic system
does not result in concentration of wealth and means of production to the common detriment. This is negatively
worded but this Bill is trying to give a positive tilt. The Bill is trying to say that the State shall, with a view to
achieving the objectives as enshrined in Clauses (b) and (c) of Clause (1) endeavour to generate employment and
provide necessary facilities for self-employment. The emphasis is of positive nature and is on generating
employment and on creating necessary facilities for employment. Again, the employment has to be provided by
someone to the unemployed. If it is not possible, then opportunities have to be created to see that the citizens who
are not employed, help themselves by entering into the area of private productive activity. These are the two
intentions.

These days we are talking about labour laws. Fortunately for us, the Labour Minister is here to reply to the debate
on this Bill. Times have changed. If it is necessary, we should change the labour laws also and we should see that
some provisions are included in the labour laws which really create good atmosphere in the society to increase the
production. But while doing this, it has also to be seen that the rights which are given to the workers are not
withdrawn in the name of labour laws. If that is done, then one of the elements which is required for increasing the
production in the country will be missing. By making the working force and the workers dissatisfied and uninspired,
you cannot increase the production in the country. So the labour reform has to take place in such a fashion that the
workers feel like working for increasing the production. If that is not done, then intention of having the labour laws
will be defeated. So, the approach which should be adopted to bring about labour reforms is to see that the just
facilities which are given to the workers are not withdraw in the name of labour laws. If they are withdrawn, the
intention of increasing the production will not be achieved. Men are more important than machines are. Machine
can work only with the help of man. If the man who works behind the machine is dissatisfied, nothing can happen.
This has to be the approach.

This Bill looks innocuous. The second most important thing which is highlighted through this Bill is the problem of
unemployment in our country. Now if we have some violent activities taking place in some parts of our country, that
is also because of the problem of unemployment which is faced by the young people who have the capacity to work
and who do not get the opportunity to work. | do not mean to say that only this has contributed towards terrorist
activities in India. But | do mean to say that this has certainly, to some extent, contributed to the violent activities
that are taking place in some parts of our country. It may be Kashmir, it may be Andhra Pradesh, and it may be
North-Eastern States. The problem of unemployment is very severe there and if we are not able to solve this
problem, it would be difficult to bring those youngsters on a road of peace and on a road of understanding and then
ask them to give up their anger and their terrorist activities or violent activities.

So, the problem of unemployment has to be tackled. The Government had promised that one crore jobs will be
given to the unemployed in our country. But | am very sorry to say that some members of the Government are also
not aware of the fact that this Government, through its manifesto, had made this promise to the country. They are
going with the impression that one crore jobs have to be given to the unemployed in the country in five years time
and not in one year time. This is a glaring mistake. They are unaware of this fact. | am not naming any Ministers
who have made this statement intentionally because my intention is not to say that they are ignorant or that they
have not paid attention. My intention is to show that all of us, and mostly the Ministers, are not aware of the
immensity of the problem of unemployment being faced in our country and they go with the impression that one
crore jobs would be produced in five years and not every year. Now, this has to change. We shall have to see that
jobs are created. You create jobs in Government service or create jobs in private activities or through self-
employment projects. We do not mind. But the jobs have to be created. And if jobs are not created and if the
educated unemployed ones and able bodied ones who are willing to work, exert and contribute towards
development, are not given this opportunity and become angry, we should have to blame ourselves and we cannot
blame them. This has to be understood.

One of the things which is missing in our Constitution, and very glaringly missing in our Constitution, is right to work.
The Directive Principle says that something would be done to see that employment will be provided and something
like right to work will be given to the citizens of the country. At the time when the Constitution was framed, right to
work was not included in the Chapter of Fundamental Rights because at that time, it was held and thought that right
to work is not implementable and that is why, instead of including right to work in the Chapter of Fundamental
Rights, it was included in the Chapter of Directive Principles of State Policy. Now, having enjoyed Independence
and having brought about economic development in agriculture, industry and other fields, has not the time come
when it would become possible for the Government of India to provide right to employment to the unemployed in our
country?

If a person is asking for employment, what is he asking for? Let us understand this. If what he is asking for is not



provided by us, are we responsible for it or not? A person who is asking for employment is saying, "l am an able-
bodied man and | have the mental capacity to work. | do not want to exploit anybody. | do not want to commit theft. |
want to work and | want to earn my subsistence." The society and the Government say, "Well, you may be wanting
that but we are not in a position to help you." Then what should he do? Either he should commit suicide or commit
theft to exist. Now can this be accepted by us in our society? | think we are giving help to the people to increase
production which we should do. | am not objecting to that. We shall have to do that. But is it not the responsibility of
the Government and the society as a whole to see that those who want to work are provided with work and if they
are not provided with work, who has to be blamed? We all who are sitting here have to be blamed. We were sitting
there at that time. You could have blamed us at that time. You are sitting there at this time. So, you can also be
blamed at this time. But blame has to be shared by those who are responsible to see that employment is provided
to those who need it.

Now coming to right to work, what is right to work? People are very much afraid of the fact that right to work may
not be implementable. You will have many intelligent people, scholars and professors getting up and saying that
this is a utopia and it cannot be implemented and so, let us not have it in the Constitution of India. In regard to right
to education also the same thing was being said. But | am happy that the Government has made the right to
education a fundamental right, at least at the primary level to the children in our society. | am happy about that. In
regard to education also the same thing was said that right to education cannot be given. The cost of providing right
to education is enormous, so it cannot be given. The same thing is being said about right to work also. | have been
saying that this right to work is implementable. You can provide right to work.

What is after all right to work? Let us understand it in clear terms. If we do not understand it in clear terms, we may
entertain some apprehensions. But if we understand this phrase 'right to work' in clear sense, there will not be any
apprehension. The right to work does not mean the right to have a work which a person asking for employment
deserves to have. Supposing a person has done his PhD and suppose he comes to the Government and says that |
have done PhD, so make me a professor. Then, it may not be possible for the Government to make him a
professor. But if he comes to the Government and says, 'l want to live, | am a PhD, | am willing to do any job and
give me a job'. Can you not give him a job which can fetch him food which he needs to exist? Can you not give him
a job which may not give him Rs. 30,000/- per month but Rs. 300/- per month? Can you not do that? Right to work
means a right which will help an individual not to commit suicide, not to commit theft, but to get a job which he will
be doing for sustaining himself.

Now, if this interpretation on the right to work is put, please let me know from you, is this kind of right to work
implementable or not? Fortunately, we have Employment Guarantee Schemes. The States have Employment
Guarantee Schemes. The Employment Guarantee Scheme was first started in the State of Maharashtra. | had the
good fortune of being a Member of the Committee which drafted the Employment Guarantee Scheme as a Member
of the Legislature of the State of Maharashtra. When that was being done, criticism was levelled that it is not
implementable, let us not do it, and that it would be waste of money and energy, that is why let us not do it. But right
to guarantee to work is existing in Maharashtra up to this time. It is because of this that the law and order situation
in Maharashtra is comparatively — | am saying comparatively in a very responsible manner - better than the law and
order situation in many other States where this kind of right is not available.

Fortunately for us, at the national level also the concept of this kind has been accepted and in the schemes that the
Central Government has, this concept of giving employment to the people is there. But the Central Government has
to extend a little more what it has done. If the Government does it, the credit for doing so will go to this Government.
If this Government does not do it, someone else will do it. Certainly, someone else will do it and the credit will go to
it. It is not just the question of taking or giving credit. This is the question of doing equity and justice to the people.
Let us do equity and justice to the people who really deserve the help from the Government and the society as a
whole.

People have been saying that this is a communist kind of concept or a socialist kind of concept. Why should we
worry whether it is a communist kind of concept or a socialist kind of concept when we are doing justice to
everybody? You take, for instance, America. There the Constitution does not provide for right to work and they give
dole. We cannot be oblivious of the fact that in America though the right to work is not given, dole is given to every
unemployed person. The dole is something which is different from right to work. Here, you are giving it as a return
for something which he is doing for the society. But dole is not like that. Any unemployed person will have the right
to get the dole from the Government or from the society. That is being done in Europe also. We are not saying that
we should give dole to a person who is not working.n Give the dole to a person who is sick, who is unable to work.
But do not give the dole to a person who is not sick, who is able to work and yet not ready to work. We are telling
you to give him employment. Why should we not do it? What is wrong in doing it?

| think it is correct that in some socialist countries also it exists. If we study the Constitution of the communist
countries and socialist countries where the right to work is given, we will be surprised to know one thing. A very



interesting fact would come to our notice by studying those Constitutions. It can be adopted by us also. This is done
by the so-called communist countries. Nobody claims to be a communist country today. The so-called socialist
countries, non-socialist countries and capitalist countries also are like that. Wherever right to work has been given,
you will be surprised to know that duty to work has been provided. There is no Constitution in the world in which
right to work is given and duty to work is not mentioned. Suppose, you also do the same thing here. You provide
right to work and duty to work also. Look at the result which will become available to you. You would be providing
employment to the people, and, at the same time, having imposed the right to work on the people, you will be
generating a lot of wealth in the country which will be helpful in all areas of our activity like agriculture, industry,
trade, economic development, education and any area. So, right and duty should go together. There cannot be a
right without a duty. They are two sides of the same coin. That is why, if you provide in your Constitution the right
and duty to work, then it would become more implementable. The only apprehension the Government is having is
whether it is implementable or not. This apprehension is not at all justified. If you have right and duty given to a
citizen, you can say like this: "You may be a Ph.D. You have come to us asking for a job. We are not in a position to
give a job of a Profession or a man who is heading an institution but we can given you a job of a clerk which will
help you to earn Rs.1000 per month. If you do not work, you do not have a right to job; you cannot ask for the right
to work also." So, right and duty can go together. Then, this right becomes more implementable. Why should we not
do it? Why should we not imagine the situation? Why should we not imagine such a situation and devise a method,
a project, an ideology, a system and a mechanism which can really help us to deal with the regular problem? Why
should we not do it?

You will be surprised to know that in the Japanese Constitution, it provides right and duty. Japan professes to be a
capitalist country. It is a country which has acceptesd the principle of /aissez faire. The Japanese Constitution
provides one thing. What it provides is very surprising to know. In some other Constitutions, right is given in one
chapter and duty is mentioned in another chapter. In some Constitutions, the right and duty are mentioned in
different Articles. But in the Japanese Constitution, in one Article, what is provided is this. It provides the right and
duty together. The citizen shall have a right and duty to work. In one sentence it says that the citizen shall have the
right and duty to work. Is it not possible for us to provide that? If we are not inventing a new thing, why are we
attaching importance to the old Constitution and sticking to it? Why are we not applying our mind and creating a
situation in the country which can really help us to tackle the problem which is uppermost in the minds of younger
generation of the country. Why should we not do it?

Shri Ramdas Athawale has not said all these things in his Bill. But | am thinking that his intention is to see that
employment is provided to the citizens. If employment has to be provided in this fashion, it can be provided. Self-
employment has to be provided. He is suggesting certain things. But | am suggesting these things. If you do it, it
would be possible for us to generate employment. We are spending nearly Rs.10,000 to Rs.15,000 crore on
providing employment to the citizens in the country through the Exchequer of the Government of India and the State
Governments also. If you spend Rs.10,000 crore more, you will be in a position to do it, you will be in a position to
give right to employment to all the people.

This amount of money would not be required by you to be spent in maintaining law and order in the country. This
amount of money will be used in a proper manner. What is required is determination, what is required is vision, what
is required is willingness to adopt something new and then it can be done. That is why | am saying that you can do
it.

Now, what are you doing to create self-employment? | am very apprehensive of one fact. The Government of India
has decided to generate, transmit and distribute power through private sector. The Congress Party did not opposed
this Bill. The Congress Party supported it and that Bill was passed. | wish and pray that what you intend to do by
passing this law should be achieved. But power is not being generated with the help of investment coming from
private sector. In Rajasthan, they decided to generate power through private sector investment. They waited for 15
years, but no private company came forward and invested money for generating power. Ultimately, the Government
had to generate power through public sector and Rajasthan is one of the States which is not suffering from dearth
of power supply whereas others are suffering.

What is going to happen? | will let you know as to what is going to happen. This is my view. You may reject it if you
think that my view is wrong. But what is going to happen is this. The private sector is not going to invest money in
generation of power for at least 10 to 15 years to come. Why? It is because they have to invest a lot of money for
generating power.

DR. NITISH SENGUPTA (CONTAI): If you give them the right of distribution along with generation, they will come
forward.

SHRI SHIVRAJ V. PATIL : By law we have given them the right to generate, transmit and distribute. They are willing
to transmit, but they are not willing to generate and distribute. For generation of power, you require a lot of money. If



you want to generate one MW of electricity, you require Rs. 5 crore. If you want to generate 1,000 MW of electricity,
Rs. 5,000 crore would be required and you have to wait at least for 15 years to get the returns for which they are
not ready. So, the private sector people are not going to invest in generation of power. If they are not going to
invest and if the Government is also not going to invest, where is the power going to come from? That is exactly
why the Government itself has reduced the target fixed for generation of electricity in the Ninth Five Year Plan from
48,000 MW to 28,000 MW. Then, from 28,000 MW, you reduced it to 22,000 MW of electricity and you could not
produce even 22,000 MW of electricity and ultimately you could produce only 18,000 MW of electricity during the
Ninth Plan. Why did this happen? It is not that you had any bad intention or it is not that you wanted to be criticised,
but it is because your policy was wrong. You expected private sector to invest for generation of power. The private
sector is not willing to invest and that is why, you are not able to generate power. If you are not generating power,
how is it that you are going to create an atmosphere which will help industrial development? You shall have to take
this into account. | am not asking for a response from the Minister on this point, but this point has to be considered
by him as a matter of policy.

The second policy decision that you have taken is to turn IDBI into a bank and this Bill is with us. We are not going
to oppose it. We are going to help you to pass it. We are not criticising you simply because we are sitting here, but
we have some real apprehensions. You are asking private sector to invest in power generation. If the private sector
is not investing, you invest in it. Without investing money for power generation, you will not be able to have
industrial development in the country. If you do not invest money for generation by having a proper policy, you will
be held responsible. We are not criticising the individuals on projects and the misdeeds. We are criticising your
policies. If you do not invest for generating power, we will criticise you.

Now, what is happening to IDBI?

Senior people, who are sitting here, know why IDBI was created. IDBI was created to provide finance and funds to
the private industry to develop. ICICI was a financial institution. IFCl was a financial institution. These financial
institutions were expected to give funds to the industrialists in the private sector to develop their industry. They
were going to be the long-term funds. The funds were given for 15 or 20 years at the rates of interest acceptable to
them. Now you have turned ICICI into a bank. ICICI is doing well as a bank by giving money for constructing a
house or other such small things and also for purchasing cars. But it is not giving funds for development of the
industry. If ICICl is not giving the funds and if you are going to do the same thing to the IDBI, which is the only one
financial institution existing with you, then what is going to happen? ...(Interruptions)

DR. NITISH SENGUPTA : All the banks are there today to help.

SHRI SHIVRAJ V. PATIL : No; they do not do so. You have been in the Ministry of Planning. | am sorry to hear from
you. These banks give small amounts of money for five or 10 years. They do not give Rs. 1,000 crore.

DR. NITISH SENGUPTA : The distinction between long-term financing and short-term financing has been
abolished.

SHRI SHIVRAJ V. PATIL : 'Abolished' means what? ...(Interruptions)
MR. CHAIRMAN : You should speak in your time. | am giving you a chance.

SHRI SHIVRAJ V. PATIL : No, no; it is a right time. Please let him say. | would like to reply to him. He has been a
very responsible officer of the Government of India. | will respect his views.

DR. NITISH SENGUPTA : A dispensation was created in 1969.

SHRI SHIVRAJ V. PATIL : 'Created' means what?

DR. NITISH SENGUPTA : After the 'Nationalisation'.

SHRI SHIVRAJ V. PATIL : Even long-term finance is not required for development of an industry.
DR. NITISH SENGUPTA : You require it very much.

SHRI SHIVRAJ V. PATIL : Who is going to give it? ...(Interruptions)

MR. CHAIRMAN: Please address the Chair.

DR. NITISH SENGUPTA : The IDBI and the ICICI were to give it.

SHRI SHIVRAJ V. PATIL : | am sorry, this hon. Member is speaking as a member of a party. He is not speaking as a
citizen of India. | would expect him to speak as a citizen of India and not as a member of a party. | am not criticising



him as an individual. | am criticising the policy. If IDBI becomes a bank, it will not be in a position to give long-term
finance to the industry and the industry will suffer. You would not be there to reply to this question. You will say that
we intended this, and if this did not happen, what can we do? The time would have been lost. It is here that the
Government is most responsible. You should understand the implications of the policies you are formulating
yourself. As you turned IDBI into a bank in order to earn profit, they will give you money to buy. At what cost? Rs. 35
lakh, Rs. 40 lakh or Rs. 2 crore to buy a flat or a house. But they would not give you Rs. 2,000 crore or Rs. 4,000
crore for development of the industry. If you do not have financial institutions for development of industry, this
money will be given to that industry which will be in Mumbai, Kolkata or Bangalore. It will not be in the North-
Eastern States. It will not be in Kashmir. It will not be for the developing areas. Those areas will suffer from lack of
funds. The bank would not give it. This has to be done by the financial institutions. That is why these institutions
were created. The banks were there. We could have created more banks. We did not create more banks because
the banks, by the nature of the duty they perform, would be giving small amounts of money to the persons who can
return that money in a small period of time. The financial institutions were created for giving huge amounts of
money for the development of industry for a long-term period. Now you are taking a decision. | expressed my views
to the Minister of Finance, who was quite understanding. He did tell me that they would do something to see that
the long-term finance was available. He is recognising but you are not recognising it. You are more loyal than the
king is. This is not correct. | do not expect it from you. | am sounding a little critical. | am sorry to say it. But please
do not support that policy for which you will be sorry in future. The Ministers will not say anything. We do not expect
them to say anything here. But we do expect them to understand, and if they believe in what we are saying, to raise
this issue in the Council of Ministers. It will be in their interest. It will be in the interest of their own Party, in their own
Government and certainly it will be in the interest of the country as a whole. If they do not believe, then throw it in
the dustbin, we do not mind. But do not unnecessarily, without understanding, support any proposal which is given
here and which is going to create problems for us.

What | am saying is that power will not be available, if you have IDBI bank, funds will not be available. If power is
not there, if the funds are not there, how is the industry going to develop? How is agriculture going to develop? How
is it you are going to develop technology for which long gestation period and money is required and which is not
going to come from the bank.

Now, his intention is to provide self-employment. How are you going to create it? It is not simply by saying yes or no
to it. You are going to generate self-employment in the country. You will be able to generate self-employment in the
country by adopting a policy which will really help you.

That is why | am saying that on the one hand, you have right and duty to work on the second hand you create the
necessary infrastructure. If you are constructing Golden Quadrilateral, we are not quarrelling with you, if you are
linking the rivers, we welcome it. But if you are stopping the source from which the long-term finance for the
development of the industry could be available, we would certainly criticise it. But please do not take it as a
personal criticism, do not take it that it is your duty to support anything that is happening. We, sitting here, are
responsible not only to the Party but to the country also. So, understand the implications of it and then say
whatever you feel. Whatever sincere opinion you have, we will respect it. If we feel that it is not a sincere opinion
but expressed for party reasons, then well we reserve our right not to do this.

Sir, third thing is education. Now, what is education? How education has become costly? On the one hand, you
have decided to give right to education at a lower level, primary level. At secondary level, this right is not available;
and at tertiary level, it is certainly not available. The education at tertiary level, because of our policy that it should
be in private sector, has become expensive. If a child has to give 50 lakhs of rupees to get an admission to the
engineering college or medical college, where is the man going to get the money from? We are telling him indirectly
to own this money. If you cannot earn this money honestly, earn it by hook or crook. Take whatever money legally
or illegally, amass this wealth, give it to the college and educate your children. Is it going to be helpful?

| do agree with you, | am not against the private institutions. Let there be more private institutions, | do not mind. Let
them start, let them charge a little more, | do not mind. Whatever money is required for running the institution, | do
not mind. But it should not be a mint where money is minted, money is looted and then utilised. Is this happening in
this country or not?

It is not the Union Government alone, but the State Governments are also responsible. Is it happening or not? If this
is happening, do we, sitting here, have a duty towards this thing or not? If we have any duty, should we not make a
policy which can really reduce the expenses required to educate a child in our country or not? If we are not doing it,
how is it going to see that the wealth is not concentrated in a few? It will concentrate. The rich man will pay, the rich
man will earn, and the rich man will have more wealth than the poor man, the common man. There will not be any
equality. Now, it is not going to happen.

Now, he has expressed his intention, very correct intention. He is not going to ask that you accept this Bill and you



pass this Bill. But he certainly wants to underline the disparity, the inequality that exists in our country and he is
going to say that here if we do not take the corrective action we would be responsible. History will pass a
judgement against us, who are sitting here — whether we are sitting on this side or on that side. They will pass a
judgement against this forum, having not expressed our views and they will pass a judgement against them having
taken the wrong decisions in this respect.

This has to be done. Here coming and blaming each other and saying that he did this thing and he did that thing will
not help. Let us very sincerely examine the policies which we are making and understand the implications of the
policies.

We are not opposed to privitisation. Let us understand this. Eighty per cent of the productive activity in India is in
private hands and this was done by the Congress Party sitting here in spite of the fact that some people criticise us.
But if this privatisation is used for exploitation and if it is going to create problems, should we not make the policies
in such a fashion that exploitation is stopped, employment is provided, industry is developed, education is given,
and technology is developed? If we are not doing these things, then what is it that we are doing? We would be
enjoying the perks and facilities given as members of the Government and as Members of Parliament, and nothing
more than that. Now, this kind of a thing has to be stopped.

| thought that here there is nobody asking for time to speak and | would have the time to speak. At least it would be
in the record that there was at least one Member who said these and | have said these things. Please take it in the
correct spirit in which | have spoken and accept whatever is acceptable. Do not say 'yes' or 'no'. We do not want
that from any Minister or anybody at the spur of the moment but do keep this in your mind while making the policies.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, generally | support the Bill moved by Shri Ramdas
Athawale but there are certain limitations.

While agreeing with the facts stated by Shri Shivraj V. Patil, there is another aspect which we will have to give
credence to. What is the position in India now? We have introduced reform policy. It is still in operation.
Globalisation, privitisation and liberalisation are the order of the day. What is the net result? Now, even the Prime
Minister has pointed out that the reforms did not reach the poor man. Even though the Government introduced all
these reforms, the net result is that the poor man is becoming much more poorer and the rich man is becoming
much more richer. That is the position. The benefits do not reach the common man. That has been even accepted
by them also.

Now, the position is that due to privitisation, some industries, which were flourishing in the past, were also sold out.
The workers do not get any security of service. They have been thrown out. Even the labour laws have not been
implemented. There were public sector industries which were running in profit. In those industries also, thousands
and thousands of workers were thrown out. We cannot imagine 'right to work' now. What will be the fate of those
workers who were thrown out every year from these public undertakings?

We hear a mass suicide in every part of the country. The farmers are committing suicide and the workers are
committing suicide. | think, my friend will agree that if you go to Mumbai, almost all the textile mills have been closed
down. There was a time when people from neighbouring States and even from States which are very far were
working there. They were in those big cities. But they are desolate and forlorn. There is nobody to weep. This is the
situation in the country.

Now, when the Constitution was framed, there were two kinds of fundamental rights provided in it. One is justiciable
fundamental rights and the other one is non-justiciable fundamental rights.

Freedom of speech and freedom of association were included in the justiciable fundamental rights which could be
enforced or implemented. But the rights, which are given or enumerated in article 39, are also fundamental in
nature. We cannot deny that fact, but they are not enforceable. What is the result? Now we have reached a
situation where we are facing a very serious crisis. We have even come to a stage that we are even far away from
the international situation.

Recently there is a Supreme Court ruling that the workers do not have the right of collective bargaining. It is a
fundamental right. Any attempt to strike work will be illegal, immoral and at the same time it cannot be justified. That
is the stand taken by the Supreme Court. It has made this as a reference in a recent judgement. The Government
did not move. They did not make any honest attempt to remedy the situation. The workers are all in arms.

It may be noted that even this House has passed a Resolution or even a statute, the Industrial Disputes Act, 1948,
in which we have given a provision that they have a right to strike even work for which they will have to give 24
hours notice. After giving 24 hours notice, they can strike work. But unfortunately, the highest judicial forumin the



land thought that it is immoral and illegal. It has ignored the fact that there is a provision in the Industrial Disputes
Act that the workers are given the right of collective bargaining. The Supreme Court did not agree with that.

Now, what is the net result? The Government of India has a duty, an obligation. In the International Labour
Organisation, the Government of India is a party. They are one of the co-sponsors of this international Convention
wherein it has been specifically provided that the right to work is a fundamental right and the right to strike work is
also a fundamental right. India will have to be a signatory to that Convention. The Supreme Court judgement is
against that international position or Convention. India will have to abide by the international convention and
regulations.

In the World Trade Organisation, India is a member. We will have to abide by the decision of the World Trade
Organisation. Can the Supreme Court say that it is against the interest of India and so we need not give credence
to that? So also, in the case of the labour force, they have done this that they do not have any right to strike work. It
is definitely a slur or a black mark in the international labour movement also.

The hon. Labour Minister is present here. He should remedy the situation. He will have to move for a review of the
judgement. It is not a judgement. It is only a reference. That reference can be rectified. | think the Supreme Court is
also thinking of getting it corrected, but | do not know whether it is true or not. But the Government should make an
immediate move to get the reference rectified so that the working-class in India will get their simple right. You need
not give them further jobs. You cannot leave it. At least you give them the security of job which they were enjoying.
There is no security in the State. Even the recruitment rules are not observed. Even the benefits, which were given
to the workers, are denied in one way or the other. Even bonus is denied. Even Leave encashment benefits are
denied throughout India. But there is no remedy. At this time we are discussing this Bill which is moved by Shri
Ramdas Athawale for giving better facilities, but | do not agree with the remedies suggested by him.

17.00 h
He has rightly said:

"&€| the operation of the country's economic policies over the years has resulted in concentration of
wealth in the so-called "industrial houses", big or small, and in groups of families and their kith and kin.
The rich are becoming richer and the vast majority of people are deprived of access to the means of
production of wealth and their living standards remain comparatively low."

For that purpose the remedy suggested is:

"It is, therefore, desirable that the Government should undertake constructive employment generation
schemes and provide necessary facilities for self-employment. The Government should give industrial
licences, export and import licences, telephone booths for operating telephone services, petrol stations,
L.P.G. agencies a€}"

These are the remedies suggested but these are not at all the remedies. As suggested by Shri Shivraj V. Patil, the
crux of the problem is change in policy. We would have to have a rethinking of the entire process of economic
reforms. We have come to such a situation. The country is facing a crisis. To avert that crisis, the only remedy is to
have a rethinking in all these spheres.

In the case of higher education, Rs. 15 lakh or even Rs. 25 lakh is the normal fee required from a student seeking
admission to a medical college. That is the present position in the States. The matter has gone before the Supreme
Court and the Supreme Court has also taken a decision. A Committee has been appointed to fix up how many lakhs
of rupees would have to be given at the time of admission. A Committee headed by a Retired Judge would have to
be appointed in each and every State and these Committees would decide what amount would have to be paid. It
would not be less than a lakh of rupees; in fact, it would be upwards of that. How can a poor man's child get
admission in an engineering college, a medical college or any other professional college?

We are not opposed to privatisation. Private agencies have done many things but this has become a business now.
Education has become more or less a business. It is no longer a service and the management is adopting a policy
of making the utmost profits. With that idea in mind, people are doing many things. Many underhand dealings are
taking place in a State like Kerala.

If you go to the UAE Embassy, you would see lakhs and lakhs of people coming there for getting an attestation. We
cannot give them any job. They seek employment there and get employed. Every day, there is a ruckus before the



Embassy because people come in large numbers. They are mostly Malayalees from the South, intending to go to
the Gulf countries. All of them are educated unemployed youths. The State cannot provide any employment
because there is no employment opportunity; nor can the Central Government provide employment. They seek
employment in Gulf countries. They go to Dubai, Abu Dhabi and Sharjah for getting employment.

The authorities in UAE have imposed a new restriction that all these people who are seeking employment should
come to New Delhi to get their certificates attested. There would be about a thousand people coming to the
Embassy every day. The Embassy would work only from 0900 hours to 1200 hours. So, at the most only 250
people can get their certificates attested. The rest of them would remain here for a longer period. When we are
discussing this Bill, this is the state of affairs in our country.

If the Government cannot give them employment, they have no other way but to commit theft, robbery or other
heinous offences or commit suicide. There is no other way out for them. This is the position in our country. If any
hon. Member of this House went to an Embassy of a Gulf country he would see hundreds of educated unemployed
youths flocking that Embassy.

In the meanwhile, the Central Government also has another difficulty in giving employment to these people. Each
and every Ministry could attest their certificates or you could do one thing. You line them up and shoot them one-
by- one. That is the only remedy. Now these people are put to so many difficulties.

Now, another difficulty has been imposed in addition to these difficulties. What is that? The people who seek
employment in Gulf countries should in advance deposit their return fare also. Will any Government with a human
feeling do this? But our Ministry of External Affairs was adamant that all these people should deposit their return
fare also. We are not discussing how to make the job opportunity a fundamental right. The right to work is a
fundamental right. But we cannot give it and you need not do that. You, at least, allow these people to go and live in
any part of the world. These unemployed people, youths in my State and from neighbouring States are prepared to
go anywhere, to any part of the world, provided you give them a safe passage. You are putting restrictions. Now,
these people are going there, working there and earning a lot of foreign exchange. But this Government is not
taking that fact into consideration. | am speaking all these things with a heavy heart because this is the position
prevailing now. All of them are in my constituency, not only from Kerala.

So, | find it very difficult to speak on this Resolution when | am faced with this type of situation. The Government of
India should come forward and they must do something. Now, in India also, you are selling away one by one all the
public sector undertakings. A number of public sector undertakings are sold away at throw-away prices. People are
being thrown out of employment. They are thrown on the streets. If they seek employment elsewhere, you would
not give them employment. Then, what is the remedy? There must be a way out. Now, this is the deplorable
situation prevailing in the country.

| think, the hon. Minister of Labour must be aware of the position. The Government of Kerala as well as several
other Governments has approached you to make it somewhat easier. You please do something to prevent these
people from committing mass suicides. It is because you would not give them any job and you would not allow them
to work elsewhere. Then, what should they do?

Sir, inside the country, all the labour laws are now thrown away, thrown to winds. No employer is prepared to
effectively implement labour laws which have been passed by this House long before. As a result, there is a lot of
agitation also. No provision is being implemented and even statutory benefits are being denied to them. Actually,
there is no remedy for all these matters. Even the State Government employees are denied many of their
allowances. Their pensionary benefits are denied. So, this is the situation which is prevailing when we are
discussing this Bill. | do not agree with the suggestion but the intention of the Bill is good.

Sir, with these few words, | support the Bill.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, | thank hon. Member Shri Ramdas Athawale for
bringing this Bill for consideration of this House. The intention is good, no doubt, and it gives us an opportunity to
deliberate on certain matters which are being debated not only in this House but also outside. This Bill deals with
the economic policy, the labour policy, the financial situation of the country and also the overall idea that was the
dream which was seen by our forefathers during the freedom struggle. During the last six decades, say from 1947
till date - this is the sixth decade that we are an independent country - political slogan has become the clamour of
the day. In these last 56 or 57 years it has been repeatedly said in different political platforms that the country's
economic policy is so modulated that it results in concentration of finance in some industrial houses. This has been
said by various political groups and parties. To a great extent in the policies that have been framed within the last
12 years, say from 1991, this has been mounting and it is increasing day by day.

It was in 1938 that the idea of planned growth of this country was mooted by Netaji Subhash Chandra Bose and



after India gained Independence, we have witnessed nine Five-Year Plans and crores and crores of rupees have
been invested in various spheres — be it industry, be it agriculture, be it housing or be it development of
infrastructure. But the overall development has not happened taking the whole country into view. Certain States
have developed, have advanced; others have lagged behind. The easier way of explaining it is by saying that the
underdeveloped states did not do much to come to a forward position. But there are number of policies which
actually bog these States down. | would give one suggestion, very well knowing the consequences of this.

Delhi is a different State. It is not a part of Haryana or Punjab or Himachal Pradesh or Uttar Pradesh or Rajasthan.
It is a separate State of its own. You take out Kolkata from West Bengal; you remove Mumbai from Maharashtra or
remove Chennai from Tamil Nadu, then, | think, those urban areas, metropolis will develop much better and so also
the neighbouring States. But these four metropolis have developed not because of Bengal, not because of Uttar
Pradesh or Punjab or not because of Maharashtra; nor Chennai has developed because of Tamil Nadu. There are
two more metropolises — Hyderabad and Bangalore — that have come up much later. These cities have developed
for various other reasons which have contributed immensely for development and progress of these metropolitan
cities and their income will contribute to the growth of the nation, so also the nearby States. But by tying them up
with certain States, the planning, the provisions that are being made automatically make those States richer. Take
the industrial climate today. During the first decade, let me say, it was quite dismal. A lot of investment, continuously
for three Plans, was made for infrastructure growth which contributed in the growth of the national exchequer.

But | would like to draw the attention of this House today to a turning point. When the whole world was taking a
definite line in the early 1970s, India took a different line, and took up a socialist turn. During that period China
under the leadership of Mao Tsetung and Chou En-lai had taken to the free market economy in a limited way.
Today they are far ahead of us in the economic growth.

It is necessary that this House deliberates on this issue, as 12 years have passed, since 1991 -- this is 2003, the
last month of this year -- when we took to free market economy course. What have we achieved by this free market
economy? What are the shortfalls, and where we have failed? Why have we not translated all the policies that were
supposed to bring more development for our country? Consciously, a decision was taken in the 1990s that
investments should be made. Of course, clamour is there that we should bring in more foreign investment, but why
would anyone invest in a country like ours? The only reason could be to make profit. An investor invests money to
make profit and that profit is also tagged in with a stipulation that it should be made at a quicker pace. A decision
was taken -- | do not think it has been corrected till now -- that we should take a middle path on this issue. Our
foreign investment will be in the core sector. A learned Member from the opposition Shri Patil has referred to one
instance, namely the investments in power sector.

Orissa had become a laboratory in the early 1990s as to how investment will be made and what policies should be
made. Ultimately, the sufferers are the Oriyas or the people who reside in Orissa. A lot of things have been evolved,
and subsequently, it has enlightened the other States as to what type of investment should be there and what law
should be made in this sphere, etc.

| would like to impress upon this House that we have a population of around 102 crore. Today around 25 per cent
of it are from the age group who are below 30 years. It is said that within the next 15 years that age group will be 40
per cent of our population.

We have discussed about employment and we should be discussing about gainful employment and not exploitation,
as Shri Anadi Sahu, our hon. Member of this House has mentioned.

What do we understand by the term gainful employment? It means that a person who is employed should be
employed for productive use and should not be exploited for his situation, for the place where he lives in or more
importantly the place in which he is employed. Adequate support should be provided for self-employment.

| think, two years back Shri Gurcharan Das, an eminent columnist has come out with a book called 'The Great
Divide' and in that book he has projected two issues. One issue is that he has drawn a line -- taking the Indian map
into consideration -- from Delhi to Nagpur, to Hyderabad and to Chennai. He has categorically stated that the
Western side will reach a certain stage in 2015 that will be quite equal to the developed world or quite equal to the
status of developed nations. In order to reach that stage, the Eastern part will take another 25 years, namely that
stage of 2015. It will be towards 2040 for the Eastern part to reach that stage, which this Western part of the
country will be in 2015.

What does this demonstrate? This demonstrates that the whole country is not developing in a cohesive manner.
There is a great divide, there is disparity and inequality within the States. There is a flight of finance from one side
to the other. No doubt, some years back, a decade-and-a-half back, the then Prime Minister, late Shri Rajiv Gandhi,
had said: "Calcutta is a dead city." A lot of clamour was made after that. There is no gainsaying in repeating that.
However, | would just like to mention that the Eastern side of this country, not only the Eastern Coast or the North-



East, is lagging behind because there is lack of investment for development and infrastructure, there is lack of
investment in industry and that is the main reason why the Eastern part of the country is unable to develop along-
with the Western part of this country.

| had tried to understand, when we talk of unemployment, the impact it has in the United States of America, the most
developed nation. | may mention here that in the United States, around 44 million people are not covered on their
health policy. They do not get the health security card; so also is the case in employment. Many in that country are
convinced that free market economy has not helped them in a great way. Opportunities are less; competition is the
basis for selection, and on which free market economy thrives.

India being a populated country, the interests of all sections are to be looked into. The society is changing. The
Indian society that was there in the 1950s is much changed in this Twenty-first Century. The time is also changing.
To provide adequate means of livelihood, this Government has taken adequate steps within the last five years.
More investment is being made in the rural areas. At no point of time, more than sixty per cent of the budgetary
provision was made for the development of the rural areas. | need not mention the respective schemes, be it
Pradhan Mantri Gram Sadak Yojana, PMGY, SJRY or whatever it is. A number of programmes are there to give
employment to the rural youth.

| come to the other three aspects. One is, what is resources’ today? What is ‘wealth' today? The 'wealth' today is
knowledge. It is the technology, which is wealth. If iron-ore or coal, which were being termed in the Nineteenth
Century as wealth, were the real wealth, then the African Continent would have been the richest Continent of this
world. But today, that is not so. Today, the wealth is knowledge. A person who has that knowledge is wealthier and
he commands the order. That is the main reason for development. After the demise of the Soviet Union, a new
world order is also being formulated. That world order is all about who controls the knowledge: For instance, the
use of computers and technology, be it in Defence or Astronomy. That knowledge actually is the guiding factor to
control power.

I would briefly deal with three other aspects. One is, labour, and another is education. In labour, child labour, to
which the Bill briefly refers to in the last two paragraphs in (e) and (f), has become a point for discussion in
international forums.Budgetary provisions are there no doubt. However, to eradicate child labour, adequate
measures have to be taken. In international spheres the issue of child labour has become a point which is to be
thrashed out. The clamour in international forums over child labour is not because of concern for children but it is
actually meant to remove our products from the market so that they can avoid competition. This is another kind of
exploitation of the situation by international bodies and developed nations.

Today the Human Resource Development Ministry has come with Sarva Shiksha Abhiyan. A lot of money is being
spent for the development of primary education. Consciously this country has taken a decision that higher
education should be left to the private enterprise. That also limits our thinking. | would like to draw the attention of
the House to the point that we have to prioritise our investment. The finances are not adequate enough that you
can stretch them to all possible corners. Our first priority should be primary education. Our Government has very
rightly given more emphasis to development of primary education.

In the end, | would like to conclude by saying that the economic policy of our country to a great extent led to certain
level of development of our country no doubt, but it has not brought overall development in the country. That is why,
though | support the intention behind the Bill, | cannot support the Bill to be passed.
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SHRI RAMESH CHENNITHALA (MAVELIKARA): | would like to ask one question from the hon. Minister. There is
some complaint that there is a total ban on recruitment in the Central Government services. Is it true or not?
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DR. V. SAROJA (RASIPURAM): Mr. Chairman Sir, | would like to know from the hon. Minister on some points.

India is an agricultural country. Nearly 85 per cent of our people belong to the farming community. Will the
Government formulate the agro-based small-scale industries and also the food processing industries with cold
storage and other infrastructural facilities in such a way that the migration of the local people can be curtailed?

Secondly, economic empowerment of women has proved to be the right solution for the people of Tamil Nadu. Will
the Government follow the footsteps and adopt the policies and guidelines of Tamil Nadu Government?

Thirdly, we have to learn a lesson from China. Nearly 17 per cent of the small scale industries of China is labour-
oriented. Will the Government take note of these points, and without any sort of an ego exchange views as well as
learn from our own States?
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Sir, | beg to move for leave to withdraw the Bill further to amend the Constitution of India.
MR. CHAIRMAN : The question is:

"That leave be granted to withdraw the Bill further to amend the Constitution of India."

The motion was adopted.

SHRI RAMDAS ATHAWALE : | withdraw the Bill.



